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CENTRAL ADMINISTRATIVE TRIBUNAL
FRINCIPAL BENCH

C.P.No., 271/96(Civil)
in 0.R.993/1995

Friday this the 15th cay af November, 13956,

CORAM
HON'BLE MR.IWICE CHETTUR SANKARAN NAIR, O=4inMAN

HON'BLE MR. SP. BISUWAS, ADMINISTRATIVE MEMAER

shri Rajendra Kumar
5/o Sunder Lal, r/o House No.
802/7, Gall N23.16, _ é
Vijay Nagar, Sahadra, Pativiunery,
(sy Advocate Mr.T.C.Agarwal)

Vs,

1. Smt. NoJoKriShna

Dirsctor General,

Deptt, of Advertising &

Visual Publicity, PTI Building

Parliament Street, New Dglhi.t. ... FHas pondent
(By Advocate Mr. V.S.R. Krishna)
The petition having been heard on 15,11 1390
the Tribunal on the same day delivered the
followings

GRD ER

CHETTUR SANKARAN NAIR(J), CHAIRMAN
Petitioner complains of disobsd & nce of

the orders of this Tribunal in 0.A.952/9° Lherein

the Tribunal directed grant of temporar, stalug

if applicant is found e 1igible from due -ate subject

to availh bility of work in his turn.

2. Shri V.S.R.Xrishna, tock notice n behalf

of respondent and submitted that the ceps:tment wi il

view the case of petitioner with a gZreat measdre
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of compassion and try to ameliorate Mis poue.Lidb.
Shri Krishna submits further that the Depairtme i
will examine the details of the service put 7
by pstitioner and inform him of his position and
prospects in the wait list,K within six week= ‘1om
today.

. Je record the submissions, we 7277 iCed

it unnecessary to proceed Jith the Contemp. relilaiud

and dismiszs the same. No costs.

Dated the 15th da, of MNovember, o7
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S.F.BISUWAS CHOTTUR SoNKA-ak NoIR(I!
ADMINISTRATIVE MEMBER CHA T RMAN

ks.



